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CASE NO. :
Appeal (crl.) 613 of 2008

PETI TI ONER:
CHETANKUMAR BHOG LAL

RESPONDENT:
STATE OF GUIJARAT

DATE OF JUDGVENT: 07/04/2008

BENCH:
ALTAVAS KABIR & J. M PANCHAL

JUDGVENT:

JUDGVENT

ORDER

CRI M NAL 'APPEAL NO~ 613 OF 2008
(Arising out of SLP(CRL.) No. 663/08)

Leave granted.
Heard | earned counsel for the respective parties.

We allow the appeal and remt the matter to the H gh Court for fresh disposal.

In the neantine, the appellant shall be rel eased on bail
Addi ti onal Sessions Judge, Ahnedabad Citvy.

to the satisfaction of




